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Title: Laid the Evidence tendered before the Standing Committee on Personnel, Public Grievances, Law and Justice on the Commercial Courts,
Commercial Division and Commercial Appellate Division of High Courts Bill, 2015.

SHRI PP CHAUDHARY : Madam Speaker, I beg to lay a copy of the Evidence tendered before the Standing Committee on Personnel, Public
Grievances, Law and Justice on the Commercial Courts, Commercial Division and Commercial Appellate Division of High Courts Bill, 2015.

PROF. SAUGATA ROY (DUM DUM): Madam Speaker, I want to raise a point of Order...( Interruptions) Madam, all I want to say is, today in response
to what Shri Mallikarjun Kharge had said, ...(Interruptions)

HON. SPEAKER: You are raising a point of order. What is the rule concerned? am a1 wer @1 art asg 23 3?7 anu wieie 3w 3E3 s wa B el ws 2 &,
ordf ot W3 & arr wA?
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PROF. SAUGATA ROY: Madam, please listen to me. You are losing patience. ...( Interruptions) Madam, I am mentioning the rule. Please look into
your desk. You will find that I have given a notice mentioning the rule....(Interruptions)
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